311 Special
SHRI N.K.P. SALVE: Certainly we
want the Government to react, Madam.

THE DEPUTY CHAIRMAN : ALL the
time the House wants the Government to
react, I am happy that the Government is
reacting.

SHRI N.K.P. SALVE: React positively.

THE DEPUTY CHAIRMAN: That 1
do not know. But for the reaction T am
responsible.

THE MINISTER OF PARI.TAMEN-
TARY AFFAIRS (SHRI GHULAM NARBI
AZAD): Madam, 1 am aware that it is
not only a very sensitive issue but it is a
very very important issue. So, on this
question, [ would just like to assure the
hon. House that the Government will not
succumb to any pressure from any corner,
to any pressure from any corner, while
preserving its sovereign rights. Madam, our
Government is firmly determined to pro-
tect nation’s interests in this matter. Thunk
you.

THE DEPUTY CHAIRMAN: Now,
with this very happy note, 1 adjourn the
House for lunch for one hour.

The House then adjourned for
lunch at thirty-one minutes past
one of the clock.

The House reassembled after
lunch at thirtythree minutes past
two of the clock, THE VICE-
CHAIRMAN (SHRIMAT! SUSH-

MA SWARAT) in the Chair.

PAPERS LAID ON THE TABLE-—contd.

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARIJUN): Madam, I beg to lay
on the Table a statement (in English and
Hindi) regarding taking up of some new
works during 1992-93.

SPECIAL MENTIONS—contd.

- THE VICE CHAIRMAN (SHRIMATI
SUSHMA SWARAI): Shri Ram Awadesh
Singh. Not present.
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Shri Jagdish Prasad Mathur. Not present.
Shii A. D. Dave. Not present.

Shri Ramsinh Rathwa. Not present.
Shri Krishan Lal Sharma. Not present,

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CIIIDMBARAM): Madam, those who are
not present, should not be given any op-
portunity for one week.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAT) : Your suggestion will
be considered.

SHRT V. NARAYANASAMY (Pondi-
cherry} : Madam, it should be not for one
week, but for the whole session.

SHR1 N. E. BALARAM (Kerala): In-
cluding the Ministers. Agreed.

Report of Amnesty International on Police
Afrocities in India

SHRI YASHWANT SINHA (Bihar):
Madam Vice-Chairman, I wish to raise in
this House the matter relating to the report
submitted by the Amnesty International on
Tndia. The report was submitted a couple
of months ago, but I have got a copy of
it now. It is about torture, rape and deaths
in custody. 1t has been brought out by the
Amnesty International and has been sent to
various people in this country, including
myself. In this report they have given a
complete list of all the deaths which have
taken place in police custody, all the cases
of torure and rape which have taken place
in police custody. This report assumes im-
portance because India has once again be-
come the focus of attention of Amenesty in-
ternational and the violations of so-called
real or imaginary which gn on in this coun-
try in regard to human righis. Tt does not in
merely stop here because the accompaﬁying
letter which has been sent by Ampesty In-
ternational is an exercise in defence of the
standing of Amnesty Internation, how it it
an ‘impartial and a fair organisation, how
it has not merely picked up Tndia but man_
other countries in' the world for human
rights violations, how it is through these
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measures. Lhrough these reporls trying 1o
protect, preserve and safeguard
rights internationally.

human

Last year when 1 huad received a copy
of Amnesty's report on India, T had stood
up in this House and T had made a refe-
rence to il. 1 had told the government that
they should formulate their responses to re-
ports of this kind, Because whenever I have
gone abroad and 1 have met our Ambas-
sadors and High Commissioners and other
diplomatic representatives. 1 have seen this
book which may not cause much concern
to us here but which has become almost
a matter of total preoccupation with cur
missions abroad. These matlers are raised
in foreign Parliament, in the U.S. House
of Representalives or the Senate in the
British House of (Commons and other
European Parliamen(s and other organisa-
tions. This is a report which is widely
quoted. The newspaper reports which ap-
pear show India in a bad light. Our
diplomatic  representatives are worried
because they are charged with (he respon-
sibility of protecting our interests, of fur-
thering our interests. So they are very
concerned about them. They repeatedly
bring it to our notice that such and such
thing has happened and ask what our
response is. So I had requested the Govern-
ment of India that we should have a mature
and a considered response to the charges,
{0 the incidents. to the report which is being
filed. which is being prepared by an or-
ganisation like Amnesty International. I am
sorry to say that till this date. at least, 1
am not aware of any response which the
Government might have prepared, which
the Government might have formulated in
this matter. That is why T am consirained
to raise this matter again.

Now here I am aware that they referred
to  Bhagalpur blinding incident. They
referred to a death in custody of a member
of a particular minority community in
Hazaribagh district in Bihar, with which
I am concerned. T have personal knowledge
of some of these cases. These are submis-
sions which I would like to make in all
seriousness. Tt will not do for us to merely
condemn the Amnesty International as an
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agenl of the CIA, as a body which is not
fair, which is biased because they are
raising specific issues. These specific issues
hiave to be met.

This report is not merely about the
violations of human rights in States like
Jammu and Kashmir, Punjab or Assam,
for that matter. Tt talks of a number of
such cases in Bihar, in Madhya Pradesh,
in Tamil Nadu and in a number of other
Stiles which are not supposed to be or not
considered by as to be terrorist-infested
States, where we are not fighting the kind
of bhattle that we are fighting in States like
Jammu and Kashmir, Punjab and Assam.
So it will not do for us merely to condemn
the Amnesty International. '

The point that 1 am making is that if the
Government of India, if this country sin-
cerely wants to challenge the contents of
this report, then, we must be able to come
out with our set of facts. We cannot
merely say that this is a bogus organisation,
we don't take cognisance of it. Let me say
whether we take cognisance of it or not,
internationally such reports are being taken
cognisance of. If we do not come out with
our facts in various cases, as we did in
the case of that particular incident ~in
Jammu and Kashmir where we sent our
feamm to investigate, where we came out
with an alternative set of facts then the im-
pression which is being created by reports
of this kind is that the Indian society has
becen brultalised that we are not a civi-
lised nation any more, that we are not
coverning this country by the rule of law,
that we are not maintaing the norms of hu-
man behaviour, that we are totally bruta-
lised. that we are letting animal - passions
overtake us and that our police is not a
worthy organ of State. This is the impres-
<sion which is being created. So, T am rais-
ing this issue, Madam Vice-Chairman, with
this request to the Government that they
must formulate their views in this matter.
I have a copy of the earlier ‘Indian Ex-
rress” which says, ‘Amnesty’s Auti-India
Propaganda War’. which is obviously done
on the briefing of the Government of India
because it condemns the Amnesty Tnterna-
tional,
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SHRI § .S. AHLUWALIA (Bihar) : Wil
the ‘Indian Express’ éver write that ?

SHRI YASHWANT SINHA: “The
Hindustan Times”. T am sorry. T stand
carrected.

The point I am making is that such
knee-jerk reactions on the part of the
Government sheould not be there. The
Government ‘shauld formulate ‘its views.
The Government should met headlong the
challenge which is being posed to this
nation, its reputation and image abread, by
coming out with -a considered response.

SHRI VIREN J. SHAH (Maharashtra):
Madam, I associate myself with Mr.
Yashwant Sinha.

SHR1 GURUDAS DAS GUPTA (West
Bengal): Madam, while associating wy-
self with Mr. Yashwant Sinha, T would add
just one semtence. Since the Minister is hete,
I would like to stress that if this report is
allowed to 1go unchallenged, then the world
outside will start believing that State terro-
rism ds going on in this dountry. Therefore,
in al fairmess, 1 shouwld appeal to the
Government to kindly toke imto -account
the allégations or abwses -or whatever you
may 'call them, amd dome out with cioar
facts so that thimgs are put in the proper
prospective. Othérwise; we will be umder
a clond of suspicion that State terrorism
is gorng on n ‘this <country.
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